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This is an application under Section 18 of

the Administrative Tribunals Act XIII of 1985.

i The applicant R.P. harna was removed from

service um@_,m@ﬁwm:a accident du—e—i’-ﬂl"

‘Eif;* i negligence. He preferred an amcﬂal and the

appellate authority passed the following order 3

.Q«ﬂ
s % ® I have gone through the appeal carefully
rfiﬁi e but do not feel convinced that the drluat
s v is not at fault., The appeal is not
- accepted, He may saparately ask for

review, ™

3. From the above it would appear that ths

appellate authority has not passed a speaking ufdsqu
S0 the appellate authority is directed to give a -
personal hearing te the appllﬂﬂﬁt gnd tharaﬂﬁiﬂa“

a speaking order giving c

gl L raised by the applicant.
e Lhtes manths fram the ﬁata nﬁ %hﬂ



